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LOK SABHA

Friday, July 31, 1970/ Sravana 9. 1892
(Saka)

The Lok Sabha met at Lleven of the Clock

[Mr. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS

1 Disturb

Measures to Check C
+

SHRI K. RAMANI :

SHRI MOHAMMAD ISMAIL :

SHRI SATYANARAIN SINGH:

SHRI P. GOPALAN :

SHRI G. VENKATASWAMY :

Will the Minister of HOME AFFAIRS
be pleased t state :

(a) whether the Government of India
have suggested to the State Governments a
four-point plan to check communal
disturbances ;

(b) if so, what are the details of the
plan ;

(c) whether it is a fact that the incidence
of communal riots has gooe up during the
last four years ; and

(d) whether any detailed analysis has
been made of this phenomenon and, if so,
the findings thereof ?

*121.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA) : (a'io
(d). A statement is laid on the Table of the
House.

Statement

(a)and (b). On 27th May, 1970, the

Prime Minister wrote to all the Chicl

Ministers to acquaint them with the outcome
of her discussions with some Chief Ministers
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in Delhi on 23rd May regarding the manner
in which communal violence could be dealt
with effectively. The main points emphasised
in the course of the letter were the
following :—

(1) There is urgent need for utmost vi-
gilance and strong action on the
part of administration to curb the
forces that encourage communalism.

Pending consideration of further
legislative measures, State Govern-
ment should maintain a close
watch on the activities of communal
organisations.

(3) State Government should take
suitable action to deal with the
participation of some Government
servants and  teachers in the
activities of communal organisations.

Timely and adequate action under
law should be initiated in respect
of inflammatory writings and public
utterances which foment communal
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trouble. The matter deserves the
personal attentian of the Chlef
Ministers.

(5) Communal activities and situations
have to be dealt with in an entirely
different manner from other law
and order troubles. There should
be no hesitation in taking the most
stringent action at the first signs of
communal tension or trouble.

(6) There should be a thorough review
of the intelligence and administra-
tive arrangements at the district
level in each State. to enable
adequate notice being taken of all
the straws in the wind.

Special attention would be necessary
in respect of those districts which
have been affected by or are
sensitive to communal trouble. In
order to make concerned district
officers more awate of the cxi<tence
of this problem and also to under-
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stand their practical difficulties
there should be conferences of
these officers in small batches.

(8) Prompt action should be taken
agalnst officers who are found
wanting in the handling of com-
munal situations, in view of the
positive recommendation of the
National Iotegration Council to
hold district officers responsible for
disturbances if they should occur.
Officers who show commendable
performance in dealing with com-
munal situations should be suitably
rewarded. '

(9) Punitive impositions in areas
affected by communal disturbances
can be effective.

(10) State Governmeats should under-
take studies of the various aspects
of the eommunal problem in
different regions so that problems
peculiar to a region could be more
effectively dealt with, Central help
could be available for such
studies.

(c) The communal situation in the
country has not been satisfactory from the
second half of 1967.

(d) The National Integration Council
had examined the problem in all its aspects
in the Srinagar Conference in June 1968.
The Stauding Committee of the National
Integration Council and the Sub-Committee
on Communalism constituted by the
National Integration Council review the
situation from time to time. Commissions
of Inquiry had been appointed into several
specific disturbances. The suggestions made
to the State Government from time to time
for dealing effectively with the problem are
based on the recommendations of these
bodies and Commissions.

SHRI K. RAMANI : Sir the points that’

have beep made in the statement laid on
the Table are of a very general nature and
are vague. The question put by meis a
very.@pecific one. I would like to know
from the hon. Mivister a categorical reply
to this. For the past four years, communal
riots have been. deyeloping in big industrial
centres, especially gentres like Bhilai, Ranchi,
Indere. Ahmedabad, Rouikela, Bhiwandi,
Jalguon, Meerut, « Varacasi and Jalpaiguri
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in West. Bengal. These are working class
areas. I want to know whether the Govern-
ment know that behind these communal
riots, the big business in India as well as
reactionary communalists are inspiring these
communal elements by spending money and
also inducing the communal elements to
bring the trade union movemeat as well as
the democratic movements to spoil the
general democratic advance of the people in
this country. 1 want to know whether
Government is possessing any such ioforma-
tion  If it does, why that reference is not
there in the supposed letter which has been
written by our Prime Minister to the States ?
I want to have a categorical reply to this.

SHRI RAM NIWAS MIRDHA : It is
not correct to say that the Prime Minister’s
letter to the State Chief Ministers is vague.
1t is a very positive letter and it brings out
the various aspects of the communal situa-
tion and secks to probe into the various
aspects of the communal incidents.

As regards the industrial centres being
subjects to communal tension and communal
riots, it is true that there have been some
instances recently when communal riots,
have taken place in centres which are
predominantly of an industrial nature, but to
say that there is some conspiracy behind it
has not teen borne out by investigations so
far. Actually, the problem of communal
violence is of a very complicated natuie and
in a way the latent fceling of communal
tension that obtains in the country is, as a
matter of fact, the main reason why these
couflicts take place and such incidents
occur,

SHRI K. RAMANI : The answer of the
hon. Minister, as you yourself can see, is not
a satisfactory one, I have specitically asked
why these communal tensions and riots are
taking placc in such industrial centres and
the working class areas. He has not answered
that.

My second question is this. There
is the tall talk that the Government
are fighting against communalism as
well as communal riots and are asking
the State Governments to take saction in a
gencral way. What is the specific action
that the Government has proposed and what
specific action has been taken by the Central
Government to stop this kind of communal
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riots and aiso the inducement of communal
riots by the writings in certain newspapeis
by certain interested persons and parties and
communal elements ? What steps have
they taken, apart from simply proposing to
the State Governments and to conduct an
enquiry after a communal riot has occurred ?
Before such riots occur, what preventive
action and what specific steps have the
Central Government taken ? I want to have
a categorical reply.

SHRI NAMBIAR : It is better that the
Prime Minister answers this question, since
she is inchaige of the Home Ministry, and
as this is a very serious matter.

SHRI RAM NIWAS MIRDHA : As
regards the Prime Minister’s writing to the
State Chief Ministers and rnot taking any
action on her own, the facis are that law
and order is a State subject. The main
machinery for dealing with such incidents
before they arise and afterwards is the police
administraticn in that particular State. There-
fore, the centre’s role in such a situation is
ol a limited nature though of important
quality. The icitiative taken by the Prime
Miuister and Home Ministry in this respect
has been of a very serious nature. We have
been writing constantly to the States. About
preventive action on the part of the Central
Liovernment, the only effective way in which
it can be done is to have an improved
intelligence  machinery and forewarn the
State Governments about any tension in any
particular area and what steps are to be
taken in a situation which is latent in that
particular area, The Central Government
bave been very vigilant about that. Thev
have been writiog to the State Governments
about such information. But the real follow
up action to be taken rests with the State
Governments,

o} gAY FEATEH ¢ weqW  WEIaT,
ot 7ol wgiga 1 qarar 5 €2ed A
wg fear war § AR g @ fafada
wa & faw qgi fooet & 45 371 39
WSS F AMT H A qgE @1 WA
Tg #7 gfr A< g3 gfaan A AT
Y FT W qr@T 91, Th @ AT H
agat §, #3 a) A avee fean fr w4
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¥ Fq 95 A TA, IT T @A g
s gt &3, faquam #1 _F whe
fewget fvar @ st #¢ Qe 7 far
T | TN w4E) gf wa §g gar
IR 79 afeor qara ¥ ag W e
2 W &t TR ad ¥ oF A Ry g
forar war 1 & ag fafreex a1ze & qaAT
arear g f gad@t e fasat § gfew
arfead & faers W fAeet § @Y w19
ar @y frat gfee sfweac oz faar mar
T A qUETS FFATesE &, TTE G AT §
37 qx oy mar ? A ot /7 " 3
qx foar @ a1 78 ? qra al<y § wg0
wgar g fo st ® oY Jar gET 9Ed
a1z oI QX A A @ qu §, g dwS
wrerey ot fevdres § ag oF Qe A
93 gr & | A Hro g% ffafade
g fFar war | @ qa w1 Hrew v g !
¥ agt a1 war ag & qaAT AGAT
fadh TrwA 3 T aTvaT 9 Ag & |
agiax qu AfF & 3w g1 W)
fafamfcdr § waqdz %, wac fafgarfd
g sfan ardf #, gharag ovRw W §
fF ag Awma fqew &, aww qried &1
TF Y $T gEF faq w0 FAT A0lEQ
AT I a9 faq sar Yemw faqr ?
dagqgm aign g f5 a9 s @
SITE ATYX F47 §4T oy fag § @@ )
& sy ¥ Ao ¥4t frar g ?

&t vw frame faat ;. geqa qdias,
ag g1 Awa § f5 g ® Afaq
diaq #§ 1§ O9F § | GHR FY Aifg e
gm s mmR F T T g AN o wA
W I W GAAT I qIHE A
fay @Y usy s@ERI S @ 4@ & fag
atmig frar stra 5 g feafa geaea @
BN § @ gg wRA
FBIT FIAATET 9 FLI
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g aF T« 1 weT & agi feafa
wit @rgag § A g I9ar | W
AT E AT § 95T IHA AV IEHT
ot IR fear @ war ar ) afsq =07
FER AT A gg fear § a0 fFar g
7g faftas =7 & us tg Aifa & wgER
frar A aFR @ AT & fag Ffe-
T@EMF @ gFe T W EweEw
a9 & 39%) 54 fear w17 AR W@ &
THFR FY 9271E ey € ITH QT I
ARG F A9 wy gARr aga qo1 §
WX oY gara o fow ¥ W H A

6T GE |

SHRI P. GOPALAN: Recently,
Government have prohibited drills and
training camps by the RSS in Delhi and
some other parts of the country. That is
one of the most welcome measures taken by
the government since the communal violence
in the country, and we welcome that. In
Kerala also there is a large number of
training camps conducted by the RSS and I
hope government would take similar action
after President’s Rule is declared in a few
days. 1would likc to know whether the
government is aware of the fact that secret
training camps havc been started recently in
Kerala where open communal hatred is being
preached and that training is being under
the direct patronage of the Kerala Home
Minister Shri C. H. Mohammad Koya of the
Muslim League. Have the Central Govern-
ment received any information from their
intelligence sources to this effect ? If so, will
they take similar action against these secret
camps conducted by the Muslim League
also ?

SHRI RAM NIWAS MIRDHA : 1 will
again have to say that it is basically a
matter for the Kerala State Government to
take whatever action they choose to in the
matter. According to the hon. Member RSS
and other organisations are holding hundreds
of camps.

SHRI KANWAR LAL GUPTA : Which
other organisation ?

SHRI RAM NIWAS MIRDHA : I am
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repeating the allegation of the hon.

Member,

SHRI KANWAR LAL GUPTA : He
has mentioned the Muslim League. Why do
you not say that ? a1y ¥ ¥ T &6l
At @, At Afedr

SHRI RAM NIWAS MIRDHA : The
hon. Member has clearly stated...

SHRI JAGANNATHA RAO JOSHI:
As a Minister he should be in touch with
all the information. fegesr Ox a7 fas

WoqHoTHo I & A 8, T ALY |

SHRI RAM NIWAS MIRDHA : The
question is of a very specific and limited
nature.

SHRI JAGA'iNATHA RAO JOSHI:
Why are you avoiding naming it ?

Y gww w2 wgAE AT AT
qat § guar &, AsqeaEtiedl & A Qe
w@ary § "t &

DR. RAM SUBHAG SINGH : By such
behaviour they are directly encouraging it.
It is no other party but this government
that is responsible for communal riots.

SHRI KANWAR LAL GUPTA: 1
charge them that they are in league with
Muslim League.

SHRI RAM NIWAS MIRDHA:
Cominunal activities by way of drill and
training camps, whether organised by the
RSS or the Muslim League, would be dealt
with in the same way, whether in Kerala or
in any other part of the country. I can
most categorically state that.

SHRI BAL RAJ MADHOK : He has
asked a specific question whether hundreds
of camps have been organised by the Muslim
League.

SHRI RAM NIWAS MIRDHA : I am
coming to that, The question that was
asked was not of a general nature whether
the Muslim League is organising those camps
all over the country and whether a ban
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would be put on that. The question was Government, who has maintained law and
limited to Kerala, whether government is order and who has put the Marxists in their
aware of such camps and what action they proper places...(interruption)

propose to take, On that I say that Kerala

has a lawfully constituted government which SHRI K. LAKKAPPA : Can such an
will take necessary action. allegation be hurled here ?

DR. RAM SUBHAG SINGH : Still he MR. SPEAKER : I fail to listen to all
has not named it. He is misleading the of you when all of you are speaking
House. simultaneously. How can you expect me

to reply to anything when all of you are
SHRI RAM NIWAS MIRDHA : I am speaking simultaneously ?
not misleading the House. I must deny
that charge. 1 am only saying that action SHRI EBRAHIM SULAIMAN SAIT :
w.uld be taken by the State Government. What about the point of order ?
if they think those activities to be
objectionable. MR. SPEAKER : I could not follow
the point of order. When all of you are
SHRI C. K. BHATTACHARYYA : The  gspeaking simultaneously, how can I listen to
hon. Member has accused the Home him?
Minister of Kerala. So, how can the State
Government take action ? AN HON. MEMBER : There is mno
point of order.
SHRI RAM NIWAS MIRDHA : I repeat
that the Home Minister or the Government MR. SPEAKER : I ugree with you. If
ismot in any way connected with those there is no point of order, I am very
activities 1t is a completely wrong and happy.
baseless allegation. ‘
/’ SHRI K. LAKKAPPA : Very frequently
SHRI KANWAR LAL GUPTA: The /you have given the rulling that such
Home Minister is responsible for the ajjegations should not be made in the
communal activities in Kerala. absence of Ministers who are not capable of
defending themselves.
SHRI P. GOPALAN : I have asked a
specific question whether Government have SHRI J. M. BISWAS : This should be
received any information to this effect from  expunged.
their intclligence sources in Kerala. I can
say from my own personal experience that MR. SPEAKER : I think, besides the
they are running hundreds of camps in my Question Hour, why should we not fix one
own district and in some camps even rifle  Quarrel Hour also so that after that is over

training is being given. I can prove it. we can have some peace herc ? Every day
this is going on. g
SHRI E.K. NAYANAR: In my ~
constituency also both the RSS and the SHRI EBRAHIM SULAIMAN SAIT :
Muslim League are running such camps. I seek your protection, Sir.
SHRI A. SREEDHARAN : On a point MR. SPEAKER : Shri Venkataswamy.
of order, Sir. The hon. Member has
levelled a very serious allegation against the SHRI P. GOPALAN : I asked a specific

Home Minister of a State Government. question and no reply is cowming to that.

The Home Minister of that State Govern-

ment is not present here to reply to that o . .

allegation...(/nrerruption). The hon. =t ;o ."z!‘lfl : TERRE WTR

Member from the Marxist Communist Party &f0@aT 3 ®Re TqAHed #t BTaATEw

could have said that certain political parties AT AT t F g1 T a [
) d

do it. But here is a specific allegation .
against the Home Minister of a State ¥R ¥ @ nardgw W Wy fogwaw § 7
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"9 AR A e adw & 9w fafres
& AR # ag @t o7 @r ¢ fw A Fgew
AW fASTT 1 AT FT @ F—HAT
WEQANaMam @ F T ¥ 59
Jav gy ?

MR. SPEAKER : There was a general
question about the four points suggested.
Now you have come to individual cases.

SHRI K. NARAYANA RAO: The
most substantial part of the question is the
Chief Minister’s activities. That should be
disallowed.

SHRI RAM NIWAS MIRDHA : It is
not correct to say that the Chief Minister of
Andbra Pradesh is encouraging activities of
a communal natore.

SHRI K. NARAYANA RAO : On the
countrary.

SHRI RAM NIWAS MIRDHA : As
regards the respose of the Chief Minister to
the Prime Minister’s letter, this letter is a
part of the constant consultations that go on
between the Prime Minister and the Chief
Ministers.  This letter itself was an outcome
of the conference of Chief Ministers which
the Prime Minister called and the broad
corclusions arrived at that conference were
communicated to the Chief Ministers for
taking further action on them.

ot wegmwt WX wr fafaes
arge Faran f5 g @ e & #f
T @ o § T s wegwy Wi AN
TEE B I FE 5 fag faEdr w
foe a@R & R 9 =it s ANfs
Wy fafrex 3 98 37 9w @@ T
X FE Ay T FYAE A
TR ! wr Q@ € I aER
Afew & of g AR g aE A 99
Y § &1 < I agw F fawEr
wr g...
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RN A N RV R T
ARG LSS S L 6 E 1 IR TG T
6}:1.'14(0 6 iy 2-/'—'{9, ,Q[;g,d/'./,ojb‘uL,l/ff
PPN A1 Sy Vol e BN
[ CTPUjls  $LF LT 63170681
wegw WEET ;. qg FAT 9T gar
g?
&t wRgA AT qg gEfAw gar
g & 5 FegRe qaeE St A E
#3 & ? SR qAgy FA@ § @
FEHTL FLFET & a1 F1€ #X Famar g ?
wafay &% qagr § f5 mEANe F Afew
# 7g avq gt & % Ay, sanis, grar
oR 39% g frd & Wl T N w@Ed
§q ag fao @mE 7 =0 F=gr@w AR AEF
N STET FE & faq wway 77

RSP NN S Sk NaT R Flog)
G if Ladnsg e b for i
G S G P SES Gy e B e
IO N LR VPN u.u:du:
(-2 Cf e Ll dinobigr &8

MR. SPEAKER : This in not relevant

SHR1 H.N. MUKERIJEE: May I
know if the Central Government satisfies
itself that when these communal carnages
take place, the State Government at least
take ex post factv measures like prosecutions
of those who were found indulging in
dastardly activities, for example, in an
egregious case in Bhiwandi where all the
children of a family were thrown into the
fire and killed and where the mother had
to come to even Delhi and talk about the
case ? Have the Central Government taken
steps to see that the prosecutions are
instituted at once and expedited before all
this kind of long term cogitation goes on
which produces no result ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : The prosecutions have been
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launched and some persons arrested. Some
officials have also been suspended in this
case.

SOME HON. MEMBERS rose —

MR. SPEAKER : You want to go only
with this Question today ? We have already
taken 25 minutes. 1 will have to pass on to
the next Question.

SHRI BAL RAJ MADHOK : This is
very unfair ; this is very wrong. You allow
us also...(Interruptions)

MR SPEAKER : I cannot allow further
questions

SHRI BAL RAJ MADHOK : This is
very unfair. If you do not allow, thenl
make a charge. They are the people who
are responsible for all the communal riots
in the country. Itis the Prime Minister’s
speeches which are creating riots in the
country (Interruptions.)

MR. SPEAKER :
you,

I have not called

SHRI BAL RAJ MADHOK : The hon.
Minister just now said about the State
Governments' directions. I want to know
how did you take action in Delki. Are they
your orders or the State Government’s
orders . They are your orders. (Interrup-
tions.

MR. SPEAKER : 1 have not called any
one.

SHRI KANWAR LAL GUPTA : Our
party has been abused and you do not give
us a chance. Let there be 2 commission
appointed and we will prove who is resposi-
ble for communal riots. (Interruptions)

SHRI BAL RAJ MADHOK : They are
the people who are responsible for the com-
munal riots in the country. They are the
people who aic communalists. They have
their own party interests and vested interests
in creating communal riots in the country.
I charge them that they are the people who
are responsible for the communal riovts in the
country. ‘interruptions.)

' MR. SPEAKER : Next question.

SRAVANA 9, 1892 (S4KA)
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ot $av ww g : gATY wiv § fr
g fasrd | gw arfaq 79 v s
9t s wrew fafrex FHgAw TEw
FIT @ 1 (smwET).

SHRI BAL RAJ MADHOK : Who is
communal ? What is the definition of
“communal”. He who places personal
interests, party interests and vested interests
over the national interests is communal.
They are the people who are communal. This
is the charge against them.

SHRI KANWAR LAL GUPTA : We
demand that 8 Commission should be
appointed to find out who is responsible for
communal riots. We will prove that the
Prime Minister is responsible forit ........
(Interruption..)

MR. SPEAKER :
next Question.

1 have gone to the

SHRI BAL RAJ MADHOK : This is
very unfair. The Chair is safeguarding the
Prime Minister......(Interruption.)

MR. SPEAKER : That is very unfair.
We have already taken 25 minutes on this
Question.

SHRI KANWAR LAL GUPTA : Our
party has been attacked and you do not

permit us to ask a question. This is a very
unfair. No Member bas been called from
our party.

st AT A WET: Seqe
g%y, wHaAT § AU gR dare A

(maxmm)...

Increase of Naxalite Activities in the
ountry

+
¢j22. SHRI SRADHAKAR
SUPAKAR :

SHRI SAMINATHAN :

SHRI DHANDAPANI :

SHRI N. SHIVAPPA :

SHRI G. Y. KRISHNAN :
Will the Minister of HOME AFFAIRS

be pleased to state :

(a) whether it is a fact that on the 3ist





